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MORARJI DESAI) ; 1 beg to lay on the
Teble :

(1) A copy of the Audit Report (Com-
mercial)., 1969, under article 151(1)
of the Constitution, [Placed in
Library. See No. LT-1187/69].

(2) A starement of decisions of Govern-
ment on certain recommendations of
the Administrative Reforms Com-
mission in their Report on *“‘Finance,
Accounts and Audit.”" [Placed in
Library. See No. LT-1188/69].

ANNUAL REPORT OF DEVELOPMENT
CouNnciL roR FooD PROCESSING
INDUSTRIES

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : I beg to lay on the Table a copy
of the Annual Report of the Development
Council for Food Processing Industries for
the year 1966-67 under sub-section (4) of
section 7 of the Industries (Development
and Regulation) Act, 1951. [Placed in
Library. See N>. LT-1189/69].

CERTIFIED ACCOUNTS OF INDIAN
INsTITUTE OF TECHNOLOGY,
M ADRAS.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO}: | beg to lay on the Table a copy
of the Certified Accounts of the Indian
Institute of Technology, Madras for the year
1967-68 along with the Audit Report there-
on, under sub-section (4) of section 23 of
the lastitutes of Technology Act, 1961,
[Placed in Library. See No, LT-1191/69],

REVIEW ON WORKING OF INDIA TOUR-
1SM DEVELOPMENT CORPORATION
LiMITED, ANNUAL REPORT OF
INDIATOURISM DEVELOPMENT
CORPORATION LIMITED ETC.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
1 beg to lay on the Table :

(1) A copy each~of the following papers
under sub-section (1) of section
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619A of the Companies Act, 1956 ;-

(i) Review by the Government on
the working of the India Tou-
rism Development Corporation
Limited, New Delhi for the
year 1966-67.

Annual Report of the India
Tourism Development Cor-
poration Limited, New Delhi
for the year 1966-67 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(i)

(2) A statement showing reasons for
delay in laying the above Report,
[Placed in Library. See No. LT-
1190/69].

INTERNATIONAL COPYRIGHT (FIRST
AMENDMENT) ORDER AND STATEMENT
SHOWING REASONS FOR DELAY IN
LAYING NOTIFICATION.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : I beg to lay on the Table :-

(1) A copy of the International Copy-
right (First Amendment) Order,
1969, published in Notification No.
S.0. 735 (English version) and 8.0.
736 (Hindi version) in Gazetle of
India dated the 20th February, 1969,
under section 43 of the Copyright
Act, 1957,

(2) A staiement showing reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See
No. LT-1192/69].

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON VARIOUS
ASSURANCES ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAI-
AH) : 1 beg to lay on the Table following
statements showing the action taken by the
Government on various assurances, promi-
ses and undertakings given by the Ministers
during the various sessions of the Fourth:
Lok Sabha.
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(i) Supplementary Statemert No. |
Seventh Session, 1969

(ii) Supplementary Statement No. 1V
Sixth Session, 1968

Supplementary Statem=nt No. XI

(i)
Fifth Session, 1968
(iv) Suppleme.ary Statemant No. XVII
Fourth Session, 1968
(v) Supplementary Statement No. X1
Third Session 1967,

(vi) Supplementary Statement No. XIX
Second Session, 1967,

[Placed in Library See. No. LT—

1193,69).

SHRI J. M. BISWAS (Bairkaura) :
Some Political Party is trying to make
this State a Hindu Rashtra...(Interrup-
tions).

SHRI M. L. SONDHI (New Delhi) :
Why should the Chief Election Commissio-
ner's conduct be discussed here?...(Inferrup-
tions).

MR. DEPUTY-SPEAKER : The
Speaker is going to give you permission. He
will permit all members 10 shout in the
evening, not now,

SHRI RABI RAY Not
shout, but to raise issues.

(PURD) :

it 7y foad : (A7) 9gwaa "L,
gl agl 9 9 Famw frar § 3@
|F §AT F W1 gEEdl A 97 gNg
qT 1 FrEEA far U g, 9w A H
¢\ ©F T avEETEa g A o F g
g fear mar fF IsT0 & faers, Iw-
o % faere Fw fom wEsl & wen
fear X SA% @rw o gedag fea
war faq wT 3 N7 & ) ag e,
qraTT Ag A fEgr T s A 9F 2w
gr s ¢a ¥ 3= @ fa@r T, €7 aral
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AT & AE G AW ST AT IR
g %9 T TA A, wEedd g A
A % F1 ug F o § g0 g awer
T a1 fF @Ay Ate FE @ T H
gerar faar snaan

MR. DEPUTY-SPEAKER : Shri lndra-
jit Gupta had written to the Speaker and

he has been informed that at 6 O’clock
he will be called.

SHRI INDRAJIT GUPTA (Alipore) :
At 6 0'clock everybody is going to be
allowed to shout. That will be free
shouting for everybody. You said so.

MR.  DEPUTY-SPEAKER : The
Speaker has already asked the Hcme
Minister to make a staicment regarding
the point raised by Mr. Limaye at 6
O’clock this evening. Mo shouting.

st 7 fomd & agen 8, smamast
FALH A5 @ 1., (SwAww),, qTH
IOt FY @wedr agel I o @
£ S X Ay W A S a0
s | & fou s8F  SaEA w3 8
@ F WY W qAGTT ¥ 9 qg
wag fear s § 1 w8 @ W 11
e 1l a¥ a% qede &l % afaee
T wETed ¥ g & qral S BT FET
qe7 | safeg § =1 TgoEar ot ¥ ST
=g § 5 Far gg w4 ot 57 Al W@
gerar w40 5 o3l F a9 waw
sgagrt i fear o AR S dEiwT,
F-TEeT ¥ Uar fRaT gAn wad few
FR A g ar @Y g, wr A d g

AT =TT § |

MR. DEPUTY-SPEAKER :
adjourn we shall get it.

INDRAJIT GUPTA: How
if we do not
Please allow

Before we

SHRI
will he make a statement
tell him what he had secen.
us to say what we saw.

MR. DEPUTY-SPEAKER : You wrote
to the Speaker and your letter had been
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[Mr. Deputy-Speakeri

forwarded to the Home Minister,
will have your say in the
we shall sit longer.

You
evening and

SHRI S. M. BANERIJEE (Kanpur):
Those who had been arrested and beaten
up manhandled and ill-treated are all in
Tihar jail. They are on hunger strike ;
they have not taken anything. They are
treated as common criminals and not as
political prisoners. By the time the
statement comes, they will be beaten even
inside the jail. They were treated shabbily;
the ladies were pulled. The ladies have
been treated like this. I am sorry that
all this has happened. It has been pointed
out in this House and everyone supported
us. Fortunately, it has been taken up by my
friends Shri Indrajit Gupta, Shri Madhu
Limaye and Shri Jha, 1 therefore request
you to see that orders are kindly issued
to enguire into their condition in the
jail and let us know why they are on
hunger-sirike. (Interruptions).

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order. As I have said, Shri Indrajit
Gupta's letter has been forwarded to the
Home Minisiry and the Home Minister Is
going to make a statement in that evening.
At the time you can put some questions.
Not now.

s 7w foud : @ma & O aw@
adf 1 gw Il F W qT AT N,
gry aeat F1 AAS TET TATE

ot fq W awt o (@R 99) W A
%1 & 6 A AT &1 awg AW R,
W oA | A 98 W AR A @
g

MR. DEPUTY-SPEAKER : This is
a serious matter, which was raised on the
floor of the House yesterday, and I have
also said that the Home Minister is going
to make a statement, Again it has been
ralsed. This is not proper. The Speaker
has stated that the Housc has taken note
of it. It s very scrious, and the Home
Minister has been asked to make a
statement. Weo will g0 to the next item now.
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it ool & ¥ W
FT FgAT & A eAFTA TR

&Y far arTrmw ; wregee, o St
gy faar ag HF 1 AT AT
7y foud st wgr T frag
feeet &1 df 71 v AE &1 w5 ) qwad
o FW@H A g o @ ;e %
federd 2 fF a9 & @9 womET
=g sqagT g | skal # fq gfew
fearmar, St wow #7 § @R @
wedz gAT gy | a7 F 99 F41A
sqagre AT Tifed |

st o gew (=ronm) o wfger
weaarafzai B ‘@ swrg & € wifed
G WS gTATS 9T § | A FAWE F9 T
WL ET & ¥ ATMA R FA F fog
TF N2AT F@ AT F | A9 FOT AR
W ¥ IAIMR § I AT guer . AR
TS FT AW WHGT F a7 Frwart
IaF] & 99 qegr sgAgI A =ifgw
ANT I F FA FFA A FI A

=fgr

st v s© g (feeelt weR)
9t A ww  firewne @9 a1 Qe
% fou, famw af sasr wifzat | amoa
sgard § em @ 5 afgeed w
Ficzfacg 92 T @9 @ § 99 & 99
# wfger gfew arar awgT ST gy |
IR IR IT T g A W ¢ T
oA 1 W9 WA AgEEm w5 fe o
art ¥ @edfe § wwdl | 9 FIWWWT F
gate I3 A IFA WA 4= 2
Aoy § ama W FT e g
qgar g f& ol mEer W aT R
s &, fo7 awad A Tar wwE S@Eg]
frar I & faers ;a1 FHEAAE T @
& a8 i 7d |
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ot ofn wew (feeeh) 3@
¥9 e @ L 77 oo Vefafrgom
¥ A & W@ Y | AT R freRre
g

MR. DEPUTY-SPEAKER : That will
be done in the evening.
SHRI KANWAR LAL GUPTA: We

want to condemn the Home Minister.

SHRI J. H. PATIL : rose—

MR. DEPUTY-SPEAKER : Please
speak in English to save time. The House
will not follow mor can I follow if itis
in the other language. (Interruptions) That
you have the right to speak in Kannada
is not the question. The question is, who
will translate it ? It makes time.

o e s (I fem) -
AR F Ak H g, 9 W W4T H gEA
WAT§ @@ ATdr § 99 ¥ FgAR &'
ST g WY | S F wIAR FEA
T gt €1

st <fr T : ST GEE A oERE
fegr a1 6 sME &7 & @€ wwEl &

&I 1T |

MR. DEPUTY-SPEAKER : Order,
Order, 1 have got to regulate this House.
This will oot do. Iam requesting him to
speak in English. Thatis all, ((/mterrup-
tion) The matter had been raised earlier

and it has been taken note of. Mr, Rabi
Ray, please resume your seat,
MR. DEPUTY-SPEAKER : Even if

Mr. Patel puts a question in Kannada,
I cannot ask the Government lo reply to
it. I cannot translate it. How is it
possible ? .

SHRI J, H. PATEL (Shimoga) : spoke
in Kannada.

st go Ho & (FIAF) : g SN
&7 A AT TR @G
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MR. DEPUTY-SPEAKER : As I
said, though he has a right to put a
question in Kennada, how can the Minister
reply to it ?

SHRI S. KANDAPPAN (Mettur) :
Sometime ago, when one of our colleagues
put a gquestion oo this point, we gota
reply from the Speaker through the
Secretary that sioce the question was
concerned with the Speaker, it could not
be admitted for answer on the floor of
the House. But we are assured that there
arc proposals for that, steps are being
taken, personnel are being trained and
orders have been placed for the equipment
and within a few months, we would be
having facilities to speak in all the South
lodian languages. [ am sure the Minister
of Parllamentary Affairs should be in
the confidence of things and he must be
in a position to tell us when it is likely
to materialise. This is a very legitimate
demand. '

MR. DEPUTY-SPEAKER: [ am
sorry ; these matters are irrelevant at
this hour,

st M T ggar qmRw &
T H1 |

it vy fomd A ot wrd gfeviie
A F fa o adt S ar sw o#Y
grir | i @ FW1 & fog 57  qre
dar 2, fege =+l sk a@t ¥ fou
qarg

of thr @ : 9T Fgr wwEd W
AIGAINT T FraewT 7@ g ? e
arge w1 gzariw &, fofeq, f e o
¥ AT T AT I | AR G AR
A AFH ¥ FHafaw @R e
MET & WFAR FT SqIAT AT )

MR, DEPUTY-SPEAKER : This is
wrong. The question of money need not
be raised, because the Finance Minister

is pot standiog in the way., 8o far as
the other thing is c@ocerned, whatover
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[Mr. Deputy-Spcaker]
assurance was given by the Speaker, it is
being implemented. Now, next item,

NoOTIFICATIONS UNDER CENTRAL EXCISE
Rures AND CENTRAL EXCISE
(SEVENTH AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGA-
NATH PAHADIA): On behall of Shri
Sethi, I beg to lay on the Table :—

(1) A copy each of the following Noti=
fications issued under the Central
Excise Rules, 1944 : —

(i) G.S.R. 968 (English version)
and G.S.R. 970 (Hindi ver-
sion) pu! lished in Gazette of
India dated the 12th April,
1969 together with an expla-
natory memorandum.

(ii) G.S.R. 969 (English version)
and G.5.R. 971 Hindi ver-
sion) published in Gazette
of India dated the 12th
April, 1969 together with an
explanatory memorandum.

G.S.R. 1065 published in
Gazette of India dated the
3rd May, 1969 together with
an explanatory memorandum.

(iii)

G.S.R. 1082 to 1097 pubii-
shed in Gazette of India
dated the 29th April, 1969
together with an explanatory

(iv)

memorandum.  [Placed in
Library See. No. LT—
1155/69].

(2) A copy nf the Central Excise
(Szventh Amendment) Rules, 1969,
published in Notification No.
G S.R. 1056 in Gazette of India
dated the 3rd May 1969, under
section 33 of the C:ntral Excises
and Salt Act, 1944, [Placed in
Library. Sze No. LT —1196/69].

STATISTICAL [NFORMATION RE. WORKING
oF PREVENTIVE DETENTION ACT ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): I beg
to lay on the Table :—
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(1) A copy of the Statistical Infor-
mation regarding the working of
the Preventive Detention Act,
1950, during the period 30th
sptember, 1967 to 30th Sep-
tember, 1968 (Hindi and English
versions).

(2) "A statement (Hindi and English
aersions) showing reasons fo delay
in laying the above information.
[Placed in Library. See No.
LT—1197/69]

(3) A copy of Minisiry of Defence
O.M.No. F 7(3) 66,8902/D (Air-11)
dated the 17th August, 1968
containing President’s orders in
regard to the use of the V.IP.
Flight of the Indian Air Force
by the V.I.LPs in pursuance of
an assurance given by him on
the 7th March, 1969. [Placed in
Library See No. LT—1198/69]

NOTIFICATION UNDER ADVOCATES ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): Oa behalf of Shri
Saleem. I beg to lay on the Table a
copy of the Admission as Advocates
(Training and examination amendment rules
1969 (Hindi and English versions), published
in Notification No. §.0. 1560 in Gazette
of India datel the 23rd April, 1969, under
sub-section (5) of section 4%A of the
Advocates Act, 1969. [Placed in Library.
See N>. LT—1199/69]

REVIEW BY GOVERNMENT ON WORKING
OF HINDUSTAN SHIPYARD LIMITED
AND ANNUAL REPORT

SHRI 1QBAL SINGH : I beg to lay
on the Table a copy each of the following
ppers under  sub-section (1) of section
619A of the Compaaies Act, 1956 :—

(1) Review by the Government on
the working of the Hindustan
Shipyard Limited, Visakkhapinam,
for the year 1967-68 (Hindi and
English versions).



